Central Administrative Tribunal
Principal! Bench, New Delhi,

0, A.Ne, 1085/95
New De'hi this the 27th day ef September, 1995,
Hen'ble Shri B,K, Singh, Member(A)

shri Chander Pal,

35/e late 3hri Bhim Sain,

R/. Qr.“0.€-335, Kidwai Nagar, )

Neuw Delhi, #pplicant

(threugh Sh. Jeetendra Bharduaj, adveczte)

versus

1. Unien ef Indis,
threugh its Secretary,

Ministry ef Heusing & Urbep

‘Develepment,Nirman Bhauen,
Neu Delhi,

2. The Chief Enginesr,
Cantra) Public Werks Department,

Nirman Bhawan,
New Delhi,

3. Executive Engineser,
Dethi Central Zene-ll,
C.P,uw,0,, 1.P, Bhauan,
1,7T,0., New Dethi,
4., The Estate Office,
Nirman Bhawan,
New Dethi, Respencents

(threugh sh. M.K, Gupta, advecate)

ORDER(ORAL)
delivered by Hen'ble sh. B,K. 8ingh, Member(#4)

Heard the lsarned ceunse! fer the parties.

In the 1ight ef the latest 'aw Yaid dewn by
the Hon'ble Suprege Ceurt in case §f |,1,C, us. Ashs
Ramchandra Ambekar (1994(1) scale P,748), the ceurt
is net cempetent te issue any directien te the

respendents fer making an gppeintment en cempassienzte

greund, In cass ef savere financia! hardship, the

=



—

- 2 -

app' icant is expected te appreach the cempetent
autherities stating his cass fer a cempassienate
appeintment, The cempassisnats appeintment is te

be made enly en greunds ef indigent circumstances,

It is fer the applicant te shew that he is in indigent
circumstances and deserves cempassienate appeintment.

In case eof L,1.C., Vs, Mrs, Asha Ramchandra #mbekar{(supraj,
it has been held that the ceurts are net te be guided

by their instinct and impulses but have te be guided

by the legic ef law which is the epiteme of 3 wisdem,
The ceurt sheuld net issue a directien te the respendents
te make appeintment en cempassienate greund. In the
1ight ef the law laid dewn by the Hen'ble oupreme Ceurt,
this applicatien is dismissed as miscenceived. Heuwever,

this wil' net be a bar fer the respendents te censider

A
(a.é;;afiﬁﬁ)

MEMIER( A)

the case ef the applicant en merits,
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